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[Shri Onkar Nath.] 

SHRI    C.G/K. REDDY: I: was 
also in your organisation. 

SHRI; ONKAR NATH :      • 

SHRI C. G. K. REDDY : Is it our 
contention that they should not be 
rewarded, that we should forget the 
other martyrs ? 

SHRI ONKAR NATH : 

 

 

( Central 
Government )

( State   subject ) 
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[ For    English   translation,   see 
Appendix III, Artnexure No 70] 
{Time bill rings.) 

MR.   DEPUTY CHAIRMAN : The 
Secretary   will read   out a message 
from the House of the People. 

MESSAGE FROM THE HOUSE 
OF THE PEOPLE 

THE  CONSTITUTION (SECOND AMEND-
MENT) BILL, 1952 

SECRETARY : I have to report to 
the Council the following message 
received from the House of the People 
signed by the Secretary to the House : 

In accordance with the provisions of rule 
115 of the Rules of Procedure and Conduct of 
Business in the House of the People, I am 
directed to enclose herewith a copy of the 
Constitution (Second Amendment) Bill, 1952, 
as amended by the Selec Committee, which 
has been passed by the House at its sitting held 
on the 15th December 1952. 

Sir, I lay the Bill on the Table. 

MR. DEPUTY CHAIRMAN : The 
House stands adjourned till 10 A.M. 
tomorrow. 

The Council then adjourned 
till ten ofthe clock on Tuesday, 
the 16th December 1952. 

( policy )

( Socialist )
( Communist )


